
BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

Original Application No. 11 of 2021 (SZ) 

 

Mass empowerment and guidance association    …Applicant 

Versus 

The Kayalpattinam Municipality and Ors.     …Respondents 

 

MEMO FILED ON BEHALF OF THE APPLICANT DATED 25.09.2024 

1. The 3rd Respondent, viz. the Director of Municipal Administration, filed a report in 

September 2022, wherein it was stated as follows: 

11. It is submitted that the technical approval for the biomining work was issued by the 

Chief Engineer, Directorate of Municipal Administration, Chennai through the order no. 

Na.Ka.No.001/2022/DO1 dated 20.07.2022 and therefore based on the above 

administrative approval, a work order has been issued dated 26.08.2022 for the above 

said solid waste disposal work for biomining and the work is scheduled to be completed 

within 6 months subject to climatic conditions and on completion of the work, the 

entire legacy waste will be removed completely. 

 

2. Vide judgment dated 21.11.2022, this Hon’ble Tribunal had directed as follows: 

(i). The Director of Municipal Administration is directed to follow up the work order 

which was issued on 26.08.2022 and ensure that the work is completed thoroughly 

within the timeframe in his report. 

 

3. It has been over one and a half years since the timeframe mentioned in the above 

work order lapsed. However, the subject site has not been remediated, and the legacy 

waste has not been removed. Photos of the dumpsite taken today (25.09.2024) are 

annexed with this memo. 

 

4. It is prayed that this Hon’ble Tribunal take this memo on record, and pass such orders 

as it deems fit in the interest of justice. 

 

Counsel for Applicant 

Yogeshwaran A 
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